BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 96/2020

Jagtar Bains Applicant(s)

Versus

State of Punjab Respondent(s)

Report of Joint committee constituted as per orders of Hon'ble NGT,
Principal Bench, New Delhi dated 08.07.2020 in 0.A No. 96/2020 in
the matter of “Jagtar Bains Vs State of Punjab”.

Respectfully Showeth,

1.0 Background

Hon'ble NGT, New Delhi was pleased to pass the following order on 08.07.2020
in the matter of “Jagtar Bains Vs State of Punjab”.

“Before proceeding further, we consider it necessary to require a factual and
action taken report from a Joint Committee consisting of District Magistrate,
Rupnagar, Punjab and the State PCB. The State PCB will be the nodal agency for
coordination and compliance. Report be furnished within two months by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF
and not in the form of Inage PDF.”

In compliance to the orders dated 08.07.2020 a joint committee of Sub-
Divisional Magistrate, Rupnagar (nominated on behalf of District Magistrate,
Rupnagar vide memo no. 1060 dated 31.08.2020 and Environmental Engineer,
Punjab Pollution Control Board, Rupnagar as Nodal officer was constituted vide
PPCB, HO letter no. 2962 dated 17.08.2020.

2.0 Major issues raised by the Petitioner

The petitioner has raised the issue of illegal mining going on in villages Babbani
Kalan, Taprian, Rampur, Purkhali and Bindrakh, Tehsil and District Rupnagar,
Punjab by Sidhu Stone Crusher, Santokh Garh Tapriyan, Kaka Singh Sohi etc. for the

stone crushers.
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3.0 Status of Environmental Clearance and Action initiated by the concerned

Departments.

As per record available with the PPCB, Regional Office, Rupnagar, there is no
Environmental clearance under EIA notification dated 14.9.2006, for mining of Minor
Mineral. Hence, no site has been granted Consent to Operate under Water (Prevention
& Control of Pollution) Act, 1974 and under Air (Prevention & Control of Pollution) Act,
1981 in the revenue estate of the villages Babani Kalan, Santokhgarh Tapriyan,
Rampur, Purkhali and Bindrakh as referred by the complainant w.r.t illegal mining.

4.0 Overview meeting

The first meeting of committee was held on 11.09.2020 in the office of
Sub-Divisional Magistrate, Rupnagar, wherein the committee decided that a meeting
of the Extended committee involving Executive Engineer cum Distt. Mining officer,
Deptt. of Mines & Geology, Rupnagar and Mining Officer, Rupnagar be convened on
15.09.2020 to discuss further course of action. It was decided to obtain data on the
format regarding stone crusher registration, material imported, processed etc. & action
taken against illegal mining in villages Babani Kalan, Tapriyan, Rampur, Purkhali and
Bindrakh during the last one year in the prescribed format, before proceeding further

in the matter.

5.0 Visit to the villages mentioned in the petition.

A joint team consisting of Sub-Divisional Magistrate, Rupnagar and Er.
Anuradha Sharma, Environmental Engineer-cum-Nodal officer, Punjab Pollution
Control Board, Rupnagar alongwith extended committee members Mining Officer and
Executive Engineer cum Distt. Mining officer, Deptt. of Mines & Geology, Rupnagar
visited the revenue estate of the villages Babani Kalan, Tapriyan, Rampur, Purkhali
and Bindrakh, Tehsil and District Rupnagar on 30.09.2020 and further on
05.10.2020, in compliance to the orders dated 08.07.2020 passed by the Hon'ble

Tribunal so as to furnish a factual report regarding illegal mining.

Observations of the Committee based on inspection dated 30.09.2020 and

05.10.2020.

1) The revenue estate of the villages was visited by the committee along with
the petitioner Sh. Jagtar Bains.

2) No mining operation was going on during visit of the committee in the

revenue estates of villages referred by the petitioner namely Babbani
Kalan, Taprian, Rampur, Purkhali and Bindrakh.

3) The mining of minor minerals in the revenue estate of village Purkhali
has taken place illegally at two no. locations. One site, for which the
Deptt. of Mining has already taken action was visited by the joint

b
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committee and observed that illegal mining was carried out upto the

depth of 20-25 feet in an area of approximately one acre,

4) Another site in village Purkhali where illegal mining has taken place was
visited and it was observed that illegal mining of minor minerals has
taken place in agriculture land in an area of approximately one acre upto
the depth ranging from 5 feet to 10 feet and upto 12 feet at few patches.
As per the revenue record, the site is owned by Santokh Singh S/o Sh.
Variyam Singh in Khasra no. 743 and the area of site is 13 Bigha 11

Biswa.
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5) Another site of illegal mining was observed in village Rampur and it was
observed that illegal mining of minor minerals has taken place in an area

of approximately one acre upto the depth ranging from 25 feet to 30 feet.

As per the revenue record, the site falls in Khasra nos. 21//4/1(1Kanal
18Marla) and 18//24(8Kanal-OMarla).

6) The committee observed that no stone crusher in the name of M/s Sidhu
Stone Crusher is operating in the revenue estate of village Santokh Garh

Tapriyan as mentioned by the applicant.

6.0 Action taken by the Department of Mines & Geology, Rupnagar

The Committee has also obtained information about the action taken by the

Department of Mines and Geology against the individuals and the stone crushers for

illegal mining. The reports so obtained by the Committee are summarized herein

below:

a) Actions reported by Mining officer, Rupnagar

The Mining officer, Rupnagar vide letter no. 1886 dated 17.09.2020 has
informed that 11 no. of stone crushers/ screening-cum- washing plants are
operating in the villages mentioned in the orders. 1 no. screening plant is closed
and remaining 10 no. stone crushers/ screening-cum- washing plants are
operational. It is informed that all except one unit at Sr. no. 6 are operating on
genset. Further, recovery notices have been issued to all the 10 no. operational
units and a sum of Rs. 1,31,860 has been collected as recovery amount. (A copy

of the said letter dated 17.09.2020 is annexed herewith as Annexure-A).
/ 4
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b) Actions reported by Executive Engineer, Mining, Rupnagar

The Executive Engineer-cum-District Mining Officer, Department of Mines and
Geology, Rupnagar vide letter no. 3155 dated 24.09.2020 has informed that
illegal mining has been carried out in villages Purkhali and Panjola for quantity
23,328 MT and 3802 MT respectively. FIRs have been filed against the offenders
in the Sadar Police Station, Rupnagar vide no. 124 dated 15.08.2020 and 123
dated 15.08.2020 respectively. Further, the department has already initiated
action against the owners of land and has issued Recovery Notices vide their
office letter no. 2196 and 2190 dated 24.09.2020. (A copy of the said letter
dated 24.09.2020 is annexed herewith as Annexure-B).

7.0 Stone Crusher policy of the Government of Punjab

It is relevant to mention here that the Department of Industries & Commerce,
Govt. of Punjab, vide notification dated 19.03.2015 has issued policy guidelines for
registration and working of stone crushers in the State of Punjab. As per this

notification, every stone crusher is required to file the returns with regard to following;:

i) Stock Register giving description and date wise details of raw material
imported, processed, dispatched and balance stock shall be maintained
by each stone crusher.

1i) Mineral Transit Pass/ Weighment Slip issued by the competent authority
of the State from where the raw material is imported.

1ii) Copy of electricity bill shall be submitted along with monthly return. The
production declared by the stone crusher shall be compared with the
consumption of electricity by assuming 7 KW equal to 1 Metric tonne of
production.

iv) In case the generator set is used for production, then same shall be

metered and detail of power consumed certified by PSPCL shall be

submitted.
v) Details of entry tax paid for material purchased from other States.
vi) The owner of the stone crusher shall submit return by 7th of every

month concerning the material crushed and usage of electricity in the

prescribed form-‘C’.

viij  The owner of crusher shall give access to the inspecting staff and shall
get verified the record concerning the operation of crusher as well as
legal source of minor mineral and its stock.

viii) The owner of the stone crusher against whom Government dues are
pending or had violated any condition shall not be entitle to be registered
with the Department under this Policy.

ix) VAT Assessment return (if applicable) - quarterly.

I
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8.0 Conclusion

It is evident form the above observations that complaint of the applicant is found to be
correct to some extent. The large scale illegal mining has happened in Villages Rampur
and Purkhali, Tehsil and District Rupnagar and possibly in the adjacent villages at
smaller stretch. 11 Stone crushers/Screening cum washing units are operating in the
Bindarakh and nearby villages, having necessary registration from the Mining
Department, but the compliance of conditions imposed by the mining department is
required to be enforced in more-strict way. Further, there are 10 no. Stone
crushers/Screening cum washing units operating in the area and one has closed its
operations as per the record of Punjab Pollution Control Board. All these 10 nos. Stone ;
crushers/Screening cum washing units are operating with the valid consent to operate

under the Water Act, 1974 and Air Act, 1981 from the State Pollution Control Board.
Hence, the following actions are proposed by the committee.

1. The Department of Mining is required to step up its vigil and action against the

responsible persons involved in illegal mining.

9. The action already initiated by the Mining Department against the illegal mining
in the villages mentioned by the applicant should be concluded in a fixed time

frame to act as deterrent to the culprits by the Local Police and shall also take

the required action on the remaining sites.

2 \0\99
(Anuradha Sharma)
EE, PPCB
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Mining Offlcer,
Roopnigat
| 0,
Environmantal Engineer,
Ponjab Pollution Control Board.
28 1 Glani Zall Singh Nagar,
Roopnagar,
Mamo No, [ "0 ¢ Dated. )). ) )
Suby Minutes of the meeting of the joint Commitlee constituted in compliance
06/2020 titled as

of Hon'ble NGT orders dated 08.07.2020 in 0. Ano,
"Jaglar Bains V/s State of Punjab & ors.

With Reference Vide your office letter No.80-82 Dated. 11.02.2020 in

the subject cited above, It is intimated that information sought by you is mentioned

in the prescribed proforma attached as annexure 1 regarding action taken report
against illegal mining in above mentioned villages report from Excutive Engineers
- Y
1 \ v . N \
cum District Mining Officer, Roopnagar may also collected \.; (!
Milning Crmeer,
Roopnagar.

Ends. Dated.

A copy of the above Is forwarded to the following authorities.
1. Deputy Commissioner, Roopnagar.
2. Sub Divisional Magistrate, Roopnagar
"N Q
Ywth
Mining Officer,
Roopnagar.
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I'F".'o%forma for obtaining monthly information of Stone Crusher from 01.01 2019 to 31 08.2020
’ fion Cgmpeiibilly . i
Material Electricity ! md:,(éd vith a efectricity fny Action (akenf:?:rl‘gzt
! Registration |procured/ Material Consumption in fﬁ‘;ﬁrﬁpatw" by assuming I 'mdlvj's"y b?l'\;lgnin
. . . No from imported during [Processed during [KW during January - Rule=1 mi_for the ik "l)l I| Mignin
SF  IName of i Stone Mining January 2019 1o |January 201910 2010 to February |  reriod January 201910 |RulesiAct (Iegallinids 1o o\
NO | Crombier Department |February, 2020  [February 2020 (2020 ¢ epruary 2020 (Yes/Noj eic)
— — r e ————
M/ Shn Yachna - Rec MNotice
Serecnmg Pt Wil ) ecovery N
1(Bindraxkh 96 Nil Garipiatar issued
S —s —————n = '____————_"——‘—H - ‘ »
M/s Mukesh Kumar & Return not Recovery Notice
Zjcomn. Vill Bindrakh 124 submitted Generator e
Wi/s Amit Kumar & Com. Becovery Notice
3|Vl Bindrakh 87 Nil e — issued
. Wi/s Grifcon Intracture
| Soreening Plant, Vil
|  4iBindrakh 64 Nil Generator closed
,[ T.'.«‘./:. Ohan Dhan Baba - o )
! Amarnath Screening Return not Recovery Notice
| 5{Plant VillBindrakh 127 submitted Generator Issued
IM/r, Bhaddal Screening Recovery Notice | ;
6 fu!avd:v Vill Bhaddal 45 58906 34934 244574 Yes ) issued |
_|mrs Fateh Screening Return not Recovery Notice
| _7{Plant, Vil Eindrakh 82 submitted Generator issued
/s Baba Amarnath
Screening Plant, Vill, Return not .
) % @1,1:‘;1132{_ 127 ] _submmcd Generator Fir 83 dated 26.8.20
[t/ Chandigarh
Screcning Plant, Vill. Re'“m not
 glgmdaen ] 1 gejw,_ - submitted Generator |iir 139 dated 28 8 20
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M/s MRC Screening ’_\
10|Piant, Vili. Kakron a5 Nil Generator

M/s Guru Nanak Stone

Crusher, Vill. Return not
11|Santokhgarh submitted ‘J Generator

Note: 1. Noti

Recovery Notice
issued

ceissued to crushers from 1to 10 for the installation of Electricity Meters
2. Recovery notice is

3. FromJan 2013 to M
crushers.

_—

sued to all crushers frem 1 to i0

arch 2019 recovery notices were issued to various crushers out of w

Recovery Notice
issued

hich sum of 1,31,860/- approx. recaovery is collected from 1 to 6 stone
i 5 T Y1
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\/I'hc Environment Engineer,

Punjab Pollution Control Board,
Regional Office, rupnagar,
#281, Giani Zail Singh Nagar,  gjed! S

..... {1 —

Rupnagar. B]?
fer: - Minutes of the meeting of the Joint Committee constituted in
compliance of Hon'ble NGT orders dated 08/07/2020 in O.A. 96/2 020
titled as "Jagtar Bains Vs State of Punjab" held on 15/09/2020.
T - Y HE € @39 T UST 359 104-05 il 16/09/2020
* Ak ok ok
Budas ferr w3 3ed nafls Uz v mfy feg wfgs s gier I fi
Fase AW &R UST me. wimu B TR A3 i mrie ysust =fodte w2 o
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